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U.N. Survey on Slaves in India

578. SHRI HARKISHAN  SINGH
SURJEET: Wiil the Minister of
LABOUR AND REHABILITATION be
pleased to state:

{(a) whether Government are aware
abouy the fact that according to a UN.
Survey, India has the distinction of hav-
ing 5 million slaves; and

(b) if 0. what is Government’s reac-
tion in this regard?

THE MINISTER OF STATE IN THE
MINISTRY - OF LABOUR AND RE-
HABILITATION (SHRIMATI MOH-
SINA KIDWAI): (a) The U.N, have
not conducted any such survey,

(b) Doeg not arise.
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Labourers engaged by Central and State
Governments for construction work

$81. SHRI G. C. BHATTACHARYA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Government’s attention
hag been drawn to a mews item published
in the Hindustan Times dated the 2Ist
August, 1982 (o the effect that the Rajas-
thani Bhil labourers as also other cons-
truction labourers engaged in construction
work of Central Government and the
Central Government and the State Gov-
ernmentg are living under abject condi-
tions; and

(b) whether Government will provide
minimum and bare amenities and shelter
to these labourers and set example a3 an
ideal employer?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOH-
SINA KIDWAI: (a) On the news
item relating to Rajasthani Bhil labourers
referred to, Dethi Development Authority
have reported that a number of bhil
families are living in an area known as
Bhil Basti in Baljit Nagar near West
Patel Nagar which is a notified slum
and that basic amenities like drinking
water, electricity and footpaths in the
colony have been provided.

(b) The Delhi Development Authority
have further reported that their Slum
Department is proposing to carry out a
socio-economic survey of Baljij. Nagar to
ascertain the extent of the problems and
their appropriate golution by providing
some of the basic amenities of life and
by improving the environments subject to
availability of funds during the next
financial year.

Textile workers strike in Bombay

582. SHRI VITHALBHAI MOTIRAM
PATEL: Wil the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether trade union leaders have
held any talkg with the Central Govern-
ment to settle textile workers gtrike in
Bombay;

(b) whether it is a fact that the strike
was called by a non-recognised union; and

(c) if so, what action Government

propose to take to stop the non-recog-
nised union giving call for the strike?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRIMATI MOH-
SINA KIDWAI): (a) No, Sir.

(b) Yes, Sir. The strike has been called
by an un-recognised union.

(c) An illegal strike, an unfair labour
practice under the Maharashtra Recog-
nition of Trade Unions and Prevention of
Unfair Labour Practices Act, 1971 s an
offence punishable under the Act,
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Payment to National Herald Employees

584, SHRI JAGDISH PRASAD
MATHUR: Will the Minister of
LABOQUR AND REHABILITATION be
pleased to stafte:

(a) whether it ig a fact that the Pro-
vident Fund and ES.I, re-imbursement
have not been paid to the employees of
National Herald and yet they are starting
new pditions of the paper from other
State capitals; and



